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FINAL ORDER NO. 71708 / 2018 

 

Per: Archana Wadhwa 

 

 The appellants have filed written submissions relying 

upon the earlier decision of the Tribunal in their own case 

vide which the disputed issue was decided in favour of the 

assessee.  

2. On going through the impugned order we note that the 

issue required to be decided is as to whether packaging 

material supplied by the buyers is includable in the 
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assessable value of the Dissolved Acetylene Gas being 

manufactured by the appellant. Tribunal in its earlier order in 

the same assessee’s case being Final Order No. 70782/2017 

dated 04.08.2017, by relying upon the precedent decisions, 

has held that the said cost of the packing material is not a 

part of the assessable value. 

3. By following the said decision we set aside the 

impugned order and allow the appeal with consequential 

relief to the appellant, if any.     

(Dictated and pronounced in Court) 

 

 Sd/- Sd/- 

 (Anil G. Shakkarwar) 

 Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
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